
STATUTES FOR REGULARISATION OF THE SERVICE OF PURELY 

TEMPORARY LECTURERSAPPOINTED ON OR BEFORE 

T H E  2 8 T H  F E B R U A R Y ,  1 9 8 2 .  

(As approved by the Chancellor vide letter no. BSU-25/85-283-GS(1) 

                                                                                             dated 29-1-1986) 

With effect from the date of the order of the Chancellor under Section 5(2) of the Bihar Inter University 

Board Act, 1981 the undermentioned criteria shall be followed for absorption of purely temporary lecturers in the 

regular service of the University or of a college admitted to the University (other than a college managed and 

maintained by the State Government). 

1. A purely temporary lecturer, who is in the service of the University or of a college admitted to it as a 

lecturer shall be appointed by the Syndicate or the Governing Body as the case may be, in the regular service of 

the University or the College concerned, if he fulfils the following conditions; 

(a) That, he had been appointed as a lecturer in the service of the University or the college concerned on 

purely temporary basis on or before the 28th February, 1982 and has been since then continuing in the service of 

the University/College as such; 
1
[(b) that, he-possesses at least a second class Master Degree in the subject]  

(c) That, the post on which, the lecturer concerned had been appointed was duly sanctioned by the 

competent authority;
 

2
[or the proposal for sanction of the post had been submitted by the University/College to the State 

Government in the Education Deptt. on or before 28.2.1982
 

1. Subs. by BSU-25/85-3103/GS(1) dated 17.2.1987  

2. A d d e d  b y  i b i d .  

 

which was subsequently approved by State Govt. or the said proposal is still under consideration of the State 

Govt.] 

(d) That, Vie appointment had been made on the basis of advertisement of the post in the Indian Nation, 

Searchlight, Aryavarta, Pradeep or in any other daily newspaper of Bihar State or in a leading newspaper of India 

and from the panel recommended by a Selection Committee constituted by the University/College for the 

purposes, assisted by an expert or experts; 

(e) that, his work has been found to be satisfactory; and  

(f) that, the Chancellor, on the recommendation of a Committee constituted by him consisting of (the Vice-

Chancellor/Pro-Vice-Chancellor of the University, (ii) an Officer nominated by the State Government and (iii) 

two experts nominated by the Chancellor. is satisfied that the candidate fulfils the conditions laid down above: 

Provided that the Chancellor, may in the case of individual hardship in respect of any lecturer appointed at 

the time of the starting of the college against the first post in the department, relax any of the conditions 

prescribed in clause (d) above. 

N.B.—The conditions prescribed under clause(d) above shall be deemed to be fulfilled if the name of the 

lecturer concerned had ever been recommended by Bihar Public/University Service Commission for 

appointment to the post of lecturer or if his appointment as lecturer and ever been made in the post on the basis 

of advertisement and selection as required above. 

2. The committee constituted under clause (f) above shall meet from time to time on such dates, as may 

be fixed by the Vice-Chancellor and finalise its recommendation in respect of all purely temporary lecturers 

within a period of four months from the date of implementation of these Statutes.  

3. The Registrar, shall, as early as possible, prepare a statement of all temporary lecturers in the service 

of the University who fulfill the prescribed conditions for consideration by the Committee. In case of admitted 

colleges, the Principal of the college concerned shall prepare a statement in respect of The temporary lecturers 



of his college and send the same along with all the relevant papers to the Registrar for consideration by the 

Committee. The recommendation of the committee shall be submitted to the Chancellor for his approval.  

4. Subject to the conditions prescribed in the Statutes relating to qualifications of teachers regarding 

stoppage of increments, lecturers absorbed in the regular service under the above provisions shall draw their first 

increment in the prescribed scale on completion of one year of service from the dates of their appointments 

from which they have been continuing in service without any break. 

5. The seniority of lecturers absorbed in regular service under the above provisions shall be determined 

from the dates of their absorption which shall be so fixed that their inter-se seniority, as it existed before their 

absorption in the service of the University or the college, as the case may be, remains unaffected.  

6. These Statutes shall not be applicable to the temporary lecturers appointed after 28-2-1982. 

• 

 


